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THE REPRESENTATION O F  THE PEOI'LE 
(AMENDMENT) ACT, 1964 

No. 33 OF 1964 
[9th October, 1964.1 

An Act fur ther  to a m e n d  the Representation of the Peop le  
Act, 1950, a n d  tllc Represenlatic11 of the People Act, 1951. 

BE it enacted by Parliaraen? in the Fifteenth Year of the 
Republic of India as follows:-- 

Short title. 1. This Act may be called the Representation of the People 
(Amendment) Act, 1964. 

Ainend- 
rnen t of 

2. In section 20 of the Representation of the People Act, 1950-- 
section 20 
of nc t  43. (a) in sub-seciion (3),- 
of 1950. 

(i) after the words "A member of the armed forces of 
the Union", the ~ ~ 0 1 . 2 1 ~  "or, a rne~xber of an armed police 
force of a State who is serving outside thxt State," shall be 
inserted; 

(ii) after the words "in the armed forces", the words 
"or, as the case may be, in that armed police force" shall 

be inserted. 

(b) in sub-section (5), after the yards "armed forces", the 
words "or, as the case may be, the arnled police force" shall 
be inserted. 

Ainend- 3. In section 60 of the Representation of the People Act, 1951, 
ment of 
,yctioll 60 in sub-clause (i) of clau5e (a) ,  after the words "armed forces of the 
o f A c t 4 3  Union", the w,ords "or, as the case may be, of an armed police force 
O* of a State," shall be inserted. 


